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Mahakumbh stampede:
Kaithal resident files
plaint with rights panel

Trisune News SERVICE

KARNAL, FEBRUARY 4

A social activist, Baljeet
Singh Nayak, a resident of
Kalayat in Kaithal district,
has filed a complaint with
the National Human
Rights Commission
(NHRC) in New Delhi,
demanding to disclose the
actual number of deaths
and injured persons in the
recent stampede at
Mahakumbh in Prayagraj,
Uttar Pradesh.

He demanded a fair
inquiry by a judge of the
rights commission to
ensure justice for the
victims. In his com-
plaint, Nayak described
the incident as shocking,
alleging that several peo-
ple lost their lives and
many were missing. He
pointed out that closed
circuit TV (CCTV) cam-
eras installed at
Mahakumbh were being
used to count the num-
ber of visitors, but failed
to determine the actual
figures of casualties.

Uttar Pradesh CM Yogi
Adityanath said in an
interview around Rs 700
crore had been spent on

Seeks disclosure of
actual number
of deaths

SEEKS ¥50L RELIEF

The complainant has
urged the government to
provide compensation of
Rs 50 lakh to the families
of each deceased and Rs
20 lakh to each Injured
person. He has also
demanded a fair inquiry
by a judge of the rights
commission to ensure
Justice for the victims

Mahakumbh, he said,
claiming that despite such
a significant expenditure,
there were inadequate
arrangements for pil-
grims.

He further claimed that
withholding the actual
number of deceased and
injured constituted a vio-
lation of human rightsand
there was a need for an
impartial inquiry.

Nayak urged the govern-
ment to provide compen-
sation of Rs 50 lakh to the
families of each deceased
and Rs 20 lakh to each
injured person.
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pointed out that closed
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Rs 50 lakh to the families
of each deceased and Rs
20 lakh to each injured
person. He has also
demanded a fair inquiry
by a judge of the rights
commission to ensure
Justice for the victims

Mahakumbh, he said,
claiming that despite such
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there were inadequate
arrangements for pil-
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He further claimed that
withholding the actual
number of deceased and
injured constituted a vio-
lation of human rightsand
there was a need for an
impartial inquiry.
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sation of Rs 50 lakh to the
families of each deceased
and Rs 20 lakh to each
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NHRC acts against death
of homeless persons

The National Human Rights
Commission, India took suo moto
cognisance of a media report
that according to the Centre for
Holistic Development, an NGO
working with the homeless, about
474 persons have lost their lives
within a span of 56 days during
this winter season in Delhi. Re-
portedly, these deaths have taken
place between Dec 15, 2024 to
Jan 10 due to the unavailability
of essential protective measures
such as warm clothing, blankets,
and adequate shelters. The Com-
mission has issued notices to the
concerned authorities.
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NHRC begins its two-week Online
Short Term Internship Programme
NHRC began its two-week On-
line Short Term Internship Pro-
gramme on Jan 27. Eighty gradu-
ate and PG level students from
diverse academic disciplines
were shortlisted from different
parts of the country to participate
in this programme, which aims to
provide a comprehensive under-
standing of human rights, related
laws and their application in In-
dia. Inaugurating the internship,
NHRC, India Member, Justice
(Dr) Bidyut Ranjan Sarangi em-
phasised the importance of safe-
guarding human rights.
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Human rights governance has become priority
under PM Modi's leadership: Jitendra

the human rightsof every sxc-  niflcant role in Implementing
tionofsocieay, particularlydhose  welfare ntladves, Inchding

ofssparate
munky who suffered killings  modatlons for Pandy fmilies
and hardship for three long andefiorts (o relriegrste (hem
decades, but were denled thefr o the broader Kashmir] so-

New Delnl, Feb 04 UnkonbMin-  Asapart of this, the Depart-

sald that homan rights gover-  (DoPT)sesksw Negrase NNTESD
nance has beome 8 priorkty  rights vales into ks training
nder PrimeMinkserarendrs  programs for povermimant offl-
Modrs leadership. clals, the minlster was quoted

InameetingwiththeMation-  as having said In & statement

al Humasn Rights Commission  1ssued by the Personne] Minis-
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Dr Jitendra briefed about human rights

concerns of J&K’s ter

Exeelilor Coriespondent

NEW DELHL Feb  4: Union
Minister of State (Independ
Charge) for  Science  and
Technology. Minister of State
{Independent Charge) for Eath
Sciences, Minister of State in the
Prime Minister's Oifice,
Department of Atomic Enetgy.
Deparmient  of Space. and
Personnel, Public Gnevances, and
Pensions, D Tiendra Singh was
briefed today by the National
Human  Righis  Commission
{NHRC'y Member. Privank
Kammgo about the hwman nghts
conrerns of the ternorism affected
families of Jamnm & Kashmirn
notbly  waml  puricalady e
Kaghimiri Pandits.

Kamingo fold the Minister
that the Nadonal Homan Riphts
Commission is very conscious of
its responsikiliny to safegnand the
haman nghls of every section of
sockty . perticularly those like
the Kashmir Pandit community
wha suffered Killings amd bard-
ship for theee long deeades . but
were deniec their due or justice
by the earlier Governments.

Do Jitendra Smgh  high-

rorism affected families

- AL

National Human Rights Commission (NHRC) Member, Privaink

Kanunge colfing on Union Minister Dr. Jitendra Singh at Neow Dethi

on Treesdey.

lighted the nationalist credentials
of the Kashmiri Padit communi-
ty and samd that their welfare and
concern have always been at the
core of Pume Mimster Narendm
Modi’'s priorities.

active and responsive tole. As o
part of this, the DoPT seeks to
infegrate human rights valoes il
itz tmining progmms  for
Govemment officials.

He observed that sensitive offi-

Emphasizing the longstand
ing and tragie history of the
Kashmiri Pandit exodus, Dr
Jitendra  Singh stated, “The
plight of Kashmiri Pandits
remains wmgue, as they were
maide refigees within their own
connty ovemight™ He  pralsed
the Modi Government's eammit-
ment to the welfnre of these fam-
ilres, citing the Prime Minister’s
over3svait o JEK, which had
plaved a significant rolc in
inplementing welfare initiatives,
mchiding the provision of sepa-
rate aceommodaions for Pandit
families and effons to reinegrate
them into the broader Kashmin
society.

In addition o thess welfare
measares, D Jitendra Singh alsoe
highlighted infrastructure devel-
opmeis i the region aimed al
reducing physical and emotional
distances. He pointed 10 expamd-
ed tmin petworks and express
comidors that have enhanced all-
weather connectivily [0 ensune
smoother travel and communica-
tion.

The Minister expressed confi-
dence m the Government's
approach o improving the haman
rights situation in the region and
aesured that both the Department
of Adminstative Reforms and
Public Cirievances and
Depammment of Personnel and
Training  (DoPT) along with
NHRC woutld coflaborte effec-
tively. He stated, “We will ensure
an instinitionalized mechanism o
address citizens” grievances work-
ing m synergy with the NHRC o
casure that the citizens’ rights are
satesuarded.”

Dr: Jitendia Singh spoke of the
role of luman nghts in gover-
nanve, reitermting that under Prime
Minister Modis  leadership.
human nghts governance has
hecome a priority, with the Human
Rights Coemmission playing an

cets, equipped with both

al intelligence and infellectuat
capability, would be key to fur
thering the cause of humnan nghts
in India These offiesrs. onoe sz26-
silized on humos cights issues
could serve as pamons of haman
nghts within their respective
departmedits and communities, he
added.

He expressed delight and
confidence in the appointment of
Priyank Kanunge as a member of
the Natonal Human  Rights
Commission, He praised Kanungo
for his comumitment to the case of
the welfare and protection of
human oghts of citizens and
recalled his  earlier stint as
Chainman of National
Commission fur Prowection of
Child Rights (NCPCR).
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Kaithal resident files
plaint with rights panel

TriBUNE NEWS SERVICE

KARNAL, FEBRUARY §

A social activist, Baljeet
Singh Nayak, a resident of
Kalayat in Kaithal district,
has filed a complaint with
the National Human
Rights Commission
(NHRC) in New Delhi,
demanding to disclose the
actual number of deaths
and injured persons in the
recent stampede at
Mahakumbh in Prayagraj,
Uttar Pradesh.

He demanded a fair
inquiry by a judge of the
rights commission to
ensure justice for the
victims. In his com-
plaint, Nayak described
the incident as shocking,
alleging that several peo-
ple lost their lives and
many were missing. He
pointed out that closed
circuit TV (CCTV) cam-
eras installed at
Mahakumbh were being
used to count the num-
ber of visitors, but failed
to determine the actual
figures of casualties,

Uttar Pradesh CM Yogi
Adityanath said in an
interview around Rs 700
crore had been spent on

Seeks disclosure of
actual number of
deaths

SEEKS Y50 L RELIEF

The complainant has
urged the government to
provide compensation of
Rs 50 lakh to the families
of each deceased and Rs
20 lakh to each injured
person. He has also
demanded a fair inquiry
by a judge of the rights
commission to ensure
Justice for the victims

Mahakumbh, he said,
claiming that despite such
a significant expenditure,
there were inadequate
arrangements for pil-
grims.

He further claimed that
withholding the actual
number of deceased and
injured constituted a vio-
lation of human rightsand
there was a need for an
impartial inquiry.

Nayak urged the govern-
ment to provide compen-
sation of Rs 50 lakh to the
families of each deceased
and Rs 20 lakh to each
injured person.
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(NHRC) in New Delhi,
demanding to disclose the
actual number of deaths
and injured persons in the
recent stampede at
Mahakumbh in Prayagraj,
Uttar Pradesh.

He demanded a fair
inquiry by a judge of the
rights commission to
ensure justice for the
victims. In his com-
plaint, Nayak described
the incident as shocking,
alleging that several peo-
ple lost their lives and
many were missing. He
pointed out that closed
circuit TV (CCTV) cam-
eras installed at
Mahakumbh were being
used to count the num-
ber of visitors, but failed
to determine the actual
figures of casualties,

Uttar Pradesh CM Yogi
Adityanath said in an
interview around Rs 700
crore had been spent on

Seeks disclosure of
actual number of
deaths

SEEKS Y50 L RELIEF

The complainant has
urged the government to
provide compensation of
Rs 50 lakh to the families
of each deceased and Rs
20 lakh to each injured
person. He has also
demanded a fair inquiry
by a judge of the rights
commission to ensure
Justice for the victims

Mahakumbh, he said,
claiming that despite such
a significant expenditure,
there were inadequate
arrangements for pil-
grims.

He further claimed that
withholding the actual
number of deceased and
injured constituted a vio-
lation of human rightsand
there was a need for an
impartial inquiry.

Nayak urged the govern-
ment to provide compen-
sation of Rs 50 lakh to the
families of each deceased
and Rs 20 lakh to each
injured person.
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5 Dariya News

Dr. Jitendra Singh Discusses Human Rights Concerns of Kashmiri
Pandits with NHRC Member Priyank Kanungo

https://www.5darivanews.com/news/44997 3-Dr-Jitendra-Singh-Discusses-Human-
Rights-Concerns-of-Kashmiri-Pandits-with-NHRC-Member-Privank-Kanu

Union Minister of State (Independent Charge) for Science and Technology, Minister
of State (Independent Charge) for Earth Sciences, Minister of State in the Prime
Minister’'s Office, Department of Atomic Energy, Department of Space, and
Personnel, Public Grievances, and Pensions, Dr. Jitendra Singh was briefed today
by the National Human Rights Commission (NHRC) Member, Priyank Kanungo
about the human rights concerns of the terrorism affected families of Jammu &
Kashmir, notably and particularly the Kashmiri Pandits.

Kanungo told the Minister that the National Human Rights Commission is very
conscious of its responsibility to safeguard the human rights of every section of
society, particularly those like the Kashmir Pandit community who suffered killings
and hardship for three long decades, but were denied their due or justice by the
earlier governments.

Dr. Jitendra Singh highlighted the nationalist credentials of the Kashmiri Pandit
community and said that their welfare and concern have always been at the core of
Prime Minister Narendra Modi’s priorities.

Emphasizing the longstanding and tragic history of the Kashmiri Pandit exodus, Dr.
Jitendra Singh stated, “The plight of Kashmiri Pandits remains unique, as they were
made refugees within their own country overnight.”

He praised the Modi government’'s commitment to the welfare of these families,
citing the Prime Minister's over 35 visits to J&K, which had played a significant role in
implementing welfare initiatives, including the provision of separate accommodations
for Pandit families and efforts to reintegrate them into the broader Kashmiri society.

In addition to these welfare measures, Dr. Jitendra Singh also highlighted
infrastructure developments in the region aimed at reducing physical and emotional
distances. He pointed to expanded train networks and express corridors that have
enhanced all-weather connectivity to ensure smoother travel and communication.

The Minister expressed confidence in the government’'s approach to improving the
human rights situation in the region and assured that both the Department of
Administrative Reforms and Public Grievances and Department of Personnel and
Training (DoPT) along with NHRC would collaborate effectively.

He stated, "We will ensure an institutionalized mechanism to address citizens'
grievances, working in synergy with the NHRC to ensure that the citizens’ rights are
safeguarded.” Dr. Jitendra Singh spoke of the rale of human rights in governance,
reiterating that under Prime Minister Modi’s leadership, human rights governance
has become a priority, with the Human Rights Commission playing an active and
responsive role.
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As a part of this, the DoPT seeks to integrate human rights values into its training
programs for government officials. Dr. Jitendra Singh observed that sensitive officers,
equipped with both emotional intelligence and intellectual capability, would be key to
furthering the cause of human rights in India.

These officers, once sensitized on human rights issues, could serve as patrons of
human rights within their respective departments and communities, he added. Dr.
Jitendra Singh expressed delight and confidence in the appointment of Priyank
Kanungo as a member of the National Human Rights Commission.

He praised Kanungo for his commitment to the cause of the welfare and protection of
human rights of citizens and recalled his earlier stint as Chairman of National
Commission for Protection of Child Rights (NCPCR).

In conclusion, Dr. Jitendra Singh wished that NHRC would continue to work together
to ensure that the rights of every citizen are safeguarded. The National Human
Rights Commission of India (NHRC) is a statutory body constituted on 12 October
1993 under the Protection of Human Rights Ordinance of 28 September 1993.

The NHRC is responsible for the protection and promotion of human rights, which is
defined by the act as rights relating to life, liberty, equality and dignity of the
individual guaranteed by the Constitution of India.
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Devdiscourse
Revamping Juvenile Justice: NHRC's Strategic Overhaul

https://www.devdiscourse.com/article/law-order/3252497-revamping-juvenile-justice-

nhrcs-strategic-overhaul

The National Human Rights Commission (NHRC) discussed a range of
recommendations to improve the juvenile justice system for children in conflict with
the law. Key suggestions include establishing a working group to authenticate data,
developing diversion programs, and enhancing child protection mechanisms across
states.

The National Human Rights Commission (NHRC) is paving the way for significant
improvements in the juvenile justice system, focusing on children in conflict with the
law. At a recent core group meeting, chaired by Justice (retd) V Ramasubramanian,
a series of strategic recommendations emerged.

Key among the discussions was the formation of a 'working group of experts' to
authenticate the data related to these children, crucial for understanding and
addressing their specific problems. The NHRC emphasized collaboration with
various bodies, such as the Bureau of Police Research and Development and
National Crime Records Bureau.

Further recommendations included the establishment of child protection officials in
all states and enhancing rehabilitation programs. The NHRC is considering these
and other inputs to finalize a policy framework to safeguard the rights of children in
the justice system.
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Revamping Juvenile Justice: NHRC's Strategic Overhaul

https://www.devdiscourse.com/article/law-order/3252497-revamping-juvenile-justice-

nhrcs-strategic-overhaul

The National Human Rights Commission (NHRC) discussed a range of
recommendations to improve the juvenile justice system for children in conflict with
the law. Key suggestions include establishing a working group to authenticate data,
developing diversion programs, and enhancing child protection mechanisms across
states.

The National Human Rights Commission (NHRC) is paving the way for significant
improvements in the juvenile justice system, focusing on children in conflict with the
law. At a recent core group meeting, chaired by Justice (retd) V Ramasubramanian,
a series of strategic recommendations emerged.

Key among the discussions was the formation of a 'working group of experts' to
authenticate the data related to these children, crucial for understanding and
addressing their specific problems. The NHRC emphasized collaboration with
various bodies, such as the Bureau of Police Research and Development and
National Crime Records Bureau.

Further recommendations included the establishment of child protection officials in
all states and enhancing rehabilitation programs. The NHRC is considering these
and other inputs to finalize a policy framework to safeguard the rights of children in
the justice system.
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India News | Working Group of Experts, Cadre of Child Protection
Officials: NHRC Core Group Recommendations

https://www.latestly.com/agency-news/india-news-working-group-of-experts-cadre-of-
child-protection-officials-nhre-core-group-recommendations-6618406. html

Get latest articles and stories on India at LatestLY. Constituting a "working group of
experts" to check and authenticate data related to children in conict with the law and
establishing a "cadre of child protection ocials" in all states are among a slew of
suggestions that have emerged out of a core group meeting of the NHRC, the rights
panel said on Tuesday.

New Delhi, Feb 4 (PTI) Constituting a "working group of experts" to check and
authenticate data related to children in conict with the law and establishing a "cadre
of child protection ocials" in all states are among a slew of suggestions that have
emerged out of a core group meeting of the NHRC, the rights panel said on Tuesday.
Chairing the meeting of the National Human Rights Commission's core group on
children focused on the theme 'Human rights of children in conict with law', its
chairperson Justice (retd) V Ramasubramanian said it is necessary to have
"authentic and veried data" on the children in conict with the law to have a clear
understanding of their problems and make suggestions to address them.

Going by the discussion on the subject, two major concerns have emerged, including
how to collect data and how to authenticate the data already available on the
children in conict with law, the National Human Rights Commission (NHRC) chief
was quoted as saying in a statement issued by the rights panel.

He concurred with the suggestion to "constitute a working group of experts to check
and authenticate the available data related to the children in conict with the law,
particularly their age and numbers, and not necessarily their identities in coordination
and consultation with the Bureau of Police Research and Development (BPR&D),
National Crime Records Bureau (NCRB), National Legal Services Authority (NALSA)
and different high courts".

The NHRC chairperson also asked the experts working in the eld of Juvenile Justice
Care to segregate their suggestions to bring improvements by amendments in
statutes, changes in rules or by SOPs, as part of the long-term and short-term
measures to bring improvements in the area of the Juvenile Justice System.

He also concurred with the suggestion to organise state-wise meetings of the
Juvenile Justice Boards, District Legal Services Authority, State Legal Services
Authority and the NHRC to nd a way forward in terms of their counselling,
rehabilitation and reintegration into families.

Referring to the report of a working group called 'the Commission for the Application
of Alternative Measures' under the auspices of UNICEF titled 'Rights of Children in
Conict with the Law 2007', the NHRC chairperson expressed hope that the NHRC
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core group could develop solutions for Juvenile Justice Care on those lines which
included recommendations for developing diversion programmes.

"The diversion programme includes seven components: victim-offender mediation,
admonition, local community corrections councils, joint family meetings, circle trials,
juvenile courts, and community service," the statement said.

The report argues that while crimes are often seen as offences against the state,
they should also be viewed from the victim's perspective, seeking reconciliation.

It suggests that allowing juveniles to make amends to society can help them
reintegrate faster, without a criminal record, which would help them avoid future
employment or social exclusion issues, it added.

A range of recommendations emerged out of the discussion held the NHRC
headquarters here.

These include making information on proceedings involving children in conict with
the law available on a portal, without revealing their identity; establishing a cadre of
child protection ocials in all states; and identifying and delineating responsibilities
within the child protection workforce, and Il vacant positions to strengthen the child
care mechanism.

The other recommendations include conducting a social audit of child care
institutions, ensuring adequate manpower, including counsellors; encouraging
institutional contributions to engage children in useful activities; strengthening the
legal aid mechanism for children in conict with law; increasing '‘Community Service'
as a correctional measure for child offenders, among others, the statement said.

Revamping rehabilitation and social reintegration programs for children in conict with
law; introducing joint training for stakeholders involved in child welfare, focusing on
the behavioural aspects of child offenders; collating and publicising best practices for
the welfare of child offenders across the country; increasing funding and staff
recruitment for child care institutions; and developing standard operating procedures
(SOPs) to streamline the process were also recommended.

The Commission said it will further deliberate upon these suggestions and more
inputs to nalise its recommendations to protect the human rights of children in conict
with law.
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Nagaland Post

Human rights governance has become priority under Modi’'s leadership:
Jitendra

https://nagalandpost.com/index.php/2025/02/05/human-rights-governance-has-
become-priority-under-modis-leadership-jitendra/

Union Minister Jitendra Singh on Tuesday said that human rights governance has
become a priority under Prime Minister Narendra Modi's leadership. In a meeting
with the National Human Rights Commission (NHRC) member Priyank Kanungo, he
spoke of the role of human rights in governance.

Singh, the Minister of State for Personnel, said that under Prime Minister Modi's
leadership, human rights governance has become a priority, with the Human Rights
Commission playing an active and responsive rale.

As a part of this, the Department of Personnel and Training (DoPT) seeks to
integrate human rights values into its training programs for government officials, the
minister was quoted as having said in a statement issued by the Personnel Ministry.

He said that sensitive officers, equipped with both emotional intelligence and
intellectual capability, would be key to furthering the cause of human rights in India.

“These officers, once sensitised on human rights issues, could serve as patrons of
human rights within their respective departments and communities,” Singh said.

During the meeting, the minister was briefed about the human rights concerns of the
terrorism affected families of Jammu and Kashmir, notably and particularly the
Kashmiri Pandits.

Kanungo told the minister that the NHRC is very conscious of its responsibility to
safeguard the human rights of every section of society, particularly those like the
Kashmir Pandit community who suffered killings and hardship for three long
decades, but were denied their due or justice by the earlier governments, the
statement said.

Singh highlighted the nationalist credentials of the Kashmiri Pandit community and
said that their welfare and concern have always been at the core of Prime Minister
Modi's priorities.

He praised the Modi government’s commitment to the welfare of these families,
citing the Prime Minister’s over 35 visits to J-K, which had played a significant role in
implementing welfare initiatives, including the provision of separate accommodations
for Pandit families and efforts to reintegrate them into the broader Kashmiri society.

In addition to these welfare measures, Singh also highlighted infrastructure
developments in the region aimed at reducing physical and emotional distances. He
pointed to expanded train networks and express corridors that have enhanced all-
weather connectivity to ensure smoother travel and communication.
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We will ensure an institutionalised mechanism to address citizens’ grievances,
working in synergy with the NHRC to ensure that the citizens’ rights are
safeguarded,” the minister said.
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Dr. Jitendra Singh Reviews Human Rights Concerns of Kashmiri Pandits
with NHRC Member Priyank Kanungo

https://www.devdiscourse.com/article/law-order/3252118-dr-jitendra-singh-reviews-
human-rights-concerns-of-kashmiri-pandits-with-nhre-member-privank-kanungo

Dr. Singh lauded the Modi government’'s commitment to addressing the grievances
of the community, citing the Prime Minister’'s more than 35 visits to Jammu &
Kashmir.

Union Minister of State (Independent Charge) for Science and Technology, Minister
of State (Independent Charge) for Earth Sciences, Minister of State in the Prime
Minister's Office, Department of Atomic Energy, Department of Space, and
Personnel, Public Grievances, and Pensions, Dr. Jitendra Singh was briefed today
by the National Human Rights Commission (NHRC) Member, Priyank Kanungo,
regarding the human rights concerns of terrorism-affected families in Jammu &
Kashmir, with a particular focus on the Kashmiri Pandit community.

Union Minister of State (Independent Charge) for Science and Technology, Minister
of State (Independent Charge) for Earth Sciences, Minister of State in the Prime
Minister's Office, Department of Atomic Energy, Department of Space, and
Personnel, Public Grievances, and Pensions, Dr. Jitendra Singh was briefed today
by the National Human Rights Commission (NHRC) Member, Priyank Kanungo,
regarding the human rights concerns of terrorism-affected families in Jammu &
Kashmir, with a particular focus on the Kashmiri Pandit community.

Kanungo emphasized the NHRC's commitment to safeguarding human rights across
all sections of society, especially those who have endured prolonged suffering. He
highlighted that the Kashmiri Pandit community had faced displacement, violence,
and hardship for three decades without receiving due justice from previous
administrations.

NHRC's Commitment to Addressing the Plight of Kashmiri Pandits

During the meeting, Dr. Jitendra Singh reiterated the strong nationalist ethos of the
Kashmiri Pandit community and affirmed that their welfare remains a top priority for
Prime Minister Narendra Modi's administration. He acknowledged the tragic history
of the Kashmiri Pandit exodus, stating, “The plight of Kashmiri Pandits is unique as
they became refugees in their own country overnight.”

Dr. Singh lauded the Modi government’'s commitment to addressing the grievances
of the community, citing the Prime Minister’'s more than 35 visits to Jammu &
Kashmir. These visits have facilitated the implementation of multiple welfare
measures, including the provision of separate accommodations for Pandit families
and initiatives to reintegrate them into the broader Kashmiri society.

Infrastructure and Connectivity Improvements in Jammu & Kashmir
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In addition to social welfare initiatives, Dr. Jitendra Singh underscored the
government’s focus on infrastructure development to bridge physical and emotional
gaps. He pointed to the expansion of train networks and express corridors, ensuring
improved all-weather connectivity. These developments are aimed at easing travel
and communication, ultimately enhancing the quality of life in the region.

Strengthening Institutional Mechanisms for Human Rights Protection
Report Ad

Dr. Singh assured that both the Department of Administrative Reforms and Public
Grievances and the Department of Personnel and Training (DoPT) would work
collaboratively with the NHRC to institutionalize a mechanism for addressing
grievances effectively. He emphasized the government’s unwavering commitment to
safeguarding citizens’ rights through a robust and responsive governance
framework.

He further elaborated on the importance of human rights in governance, stressing
that under Prime Minister Modi's leadership, human rights governance has been
prioritized. As part of this initiative, the DoPT seeks to integrate human rights values
into its training programs for government officials, ensuring that bureaucrats are well-
versed in these critical issues.

Building a Human Rights-Oriented Bureaucracy

Dr. Singh highlighted the need for government officers who possess both emotional
intelligence and intellectual capability to serve as human rights patrons within their
respective departments. He asserted that sensitized officers could play a crucial role
in promoting and protecting human rights across the country.

Recognition of Priyank Kanungo's Role in Human Rights Protection

Dr. Jitendra Singh expressed confidence in Priyank Kanungo’s appointment as an
NHRC member, lauding his dedication to human rights and welfare initiatives. He
recalled Kanungo's previous tenure as Chairman of the National Commission for
Protection of Child Rights (NCPCR), commending his efforts in advocating for
vulnerable sections of society.

Conclusion

In closing, Dr. Jitendra Singh conveyed his optimism that the NHRC would continue
to play a proactive role in ensuring the protection of every citizen’s rights. He
reaffirmed the government's steadfast resolve to uphold human rights and provide
justice to those who have long been marginalized.

The National Human Rights Commission of India (NHRC), established on 12
October 1993 under the Protection of Human Rights Ordinance, remains a pivotal
institution for the protection and promotion of human rights, encompassing rights
related to life, liberty, equality, and dignity, as enshrined in the Indian Constitution.
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Opinion — NHRC: Beyond the rhetorical narrative of a toothless tiger

https://www.indiatoday.infopinion/story/national-human-rights-commission-nhrc-delhi-
high-court-toothless-tiger-opinion-2674118-2025-02-04

While ruling in a staged encounter case, the Delhi High Court observed that simply
overlooking the recommendations of the NHRC would completely nullify the
objective of India ratifying the Universal Declaration of Human Rights and render the
institution ineffective.

A division bench of the Delhi High Court on January 28 held that the
recommendations made by the National Human Rights Commissions are binding in
nature. While pronouncing the judgement, Justice Pratibha M Singh and Justice Amit
Sharma, ruled that it is important that the National Human Rights Commission
(NHRC) functions as a fierce defender of human rights instead of acting as a
toothless tiger.

The ruling came during the hearing of a plea filed by a father who claimed that his
son and 4 others were wrongfully killed in a staged encounter by the Special Cell of
the Delhi Police in 2006. Then in 2014, acting on the plea made by the aggrieved
father, the NHRC directed the Ministry of Home Affairs (MHA) (as Delhi Police comes
under MHA) to pay a compensation of Rs 5 lakh to the next of kin of all the deceased
persons. The MHA did not comply with the directive issued by the NHRC and the
payment was never made. The plea filed by the father also sought a CBl inquiry and
enforcement of NHRC'’s order granting compensation of ,'5 lakhs to the legal heirs
of the deceased as directed by the NHRC.

The High Court, in its recent judgment, pulled the MHA for not complying with the
order and held that NHRC's directive about the compensation was binding in nature.
The court added that if the MHA disagreed with NHRC's order, then it had the option
of moving the Supreme Court, but it could not simply overlook the recommendations
made by the Human Rights Commission. The court then directed the MHA to release
the compensation amount along with an 18 per cent interest rate within the next
three months. In addition to this, it ordered another Rs 1 lakh to be paid to the
aggrieved for litigation costs borne by the petitioner as the case had been
unnecessarily delayed for too long.

The bench was of the view that simply overlooking the recommendations made by
the commission would completely nullify the objective of India ratifying the Universal
Declaration of Human Rights and would render the institution ineffective. This
incident further highlighted the unfortunate condition of our judicial system. A grieving
father who lost his son almost 2 decades ago in a fake encounter is yet to receive a
nominal compensation of Rs 5 lakhs despite a recommendation by the National
Human Rights Commission.

The order of the High Court came 19 years after the unfortunate incident, and it is
still uncertain as to when the father will receive the compensation and whether he
will receive the compensation or not. In a matter like this, which involved a grave
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violation of human rights by the state to the extent of taking away the life of a young
man, ideally, the court should not have taken 10 years to arrive at a decision.

The Delhi High Court’s recent ruling should not be seen as something new. The
Allahabad High Court, in the past, has also passed a judgment on similar lines. In
2016, a Division Bench headed by the then Chief Justice of Allahabad High Court DY
Chandrachud, and Justice Yashwant Varma held that the orders passed by the
Commission are not merely recommendatory, and the state is duty bound to fully
comply with them.

The NHRC was set up in 1993 as an independent statutory body under the
Protection of Human Rights Act and was supposed to be a watchdog for human
rights violations in the country. Since its establishment, there has been an ongoing
debate over the powers of the commission, especially due to its inability to punish
the wrongdoer, limited investigative authority and the non-binding nature of its
recommendations. The role of NHRC should not only be mistaken as a forum for
redressal of complaints. The Commission is also mandated to perform many other
functions and complaint redressal is just one of them. Its other important functions
include research, coordinating with Civil Society organisations, deliberations on
important issues and sending recommendations to the government.

Just a few days ago, the incumbent NHRC Chairperson V. Ramasubramanian had
also voiced his opinion on the mandate enjoyed by the Commission. He vociferously
refuted claims of the commission being a toothless tiger, and added that it has
powers equivalent to that of a civil court. While technically what the chairperson has
said is right, it should be seen in the backdrop of the limited executive powers that
the commission has.

While the NHRC can summon witnesses and demand documents, it lacks the
essential enforcement powers. Unlike a court, the NHRC cannot issue a warrant; it is
powerless when it comes to enforcing its own decisions. If somebody disobeys its
directives, it cannot do anything as it lacks the contempt of court powers or execution
power. If having limited powers like that of a civil court were to be believed as a
benchmark for an institution like the NHRC, then even the Internal Committees (they
investigate sexual harassment cases in workplaces) have powers similar to that of a
civil court.

This mere similarity in a hand-picked section of power does not necessarily translate
into its effectiveness. This view, presented by the NHRC chief, stands in
contradiction with a previous comment made by another chairperson of the
commission. Former NHRC Chairperson Justice HL Dattu once famously called the
commission a “toothless tiger”, which perfectly summed up the effectiveness of the
institution. Just to give you another perspective, the Global Alliance of National
Human Rights Institutions (GANHRI), which acts as an international netwark of
National Human Rights Institutions, has in the recent past deferred accreditation to
the NHRC twice.

If we really want to strengthen the commission, then instead of getting into the futile
rhetoric of whether the commission is a tiger with teeth or without teeth, we should
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rather address the more pressing and structural issues that hinder the free, fair, and
effective functioning of the commission. To start with, NHRC should have the power
to enforce its recommendations, which has the potential to improve its compliance
significantly.

The commission should also be accorded the power of contempt for non-compliance
with its order and the power of execution of its order. Further, the timely appointment
of the chairperson and its members may seem like a basic requirement, but, believe
it or not, this has been one of the contentious issues in the recent past. All of these
can go on to significantly improve the NHRC's functioning if they are backed by a
clear legislative framework.

But at the same time, the commission should also be subjected to legislative checks
and balances to ensure that its increased powers are exercised responsibly and
lawfully for the protection of human rights. Legislative checks and balances should
ensure minimum scope for the misuse, overreach, or arbitrary use of power. The
reason for such a proposition is that they shouldn’t end up becoming another
institution that does little to achieve the tasks that it was intended to. The road ahead
is a tightrope to walk on as we simply cannot afford to transform an important
institution like NHRC into yet another tool to further the agenda of the political
dispensation.
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Dr Jitendra briefed about human rights concerns of J&K's terrorism
affected families

https://statetimes.in/dr-jitendra-briefed-about-human-rightsconcerns-of-jks-terrorism-
affected-families/

NEW DELHI: Union Minister, Dr. Jitendra Singh was briefed on Tuesday by the
National Human Rights Commission (NHRC) Member, Priyank Kanungo about the
human rights concerns of the terrorism affected families of Jammu & Kashmir,
notably and particularly the Kashmiri Pandits.

Kanungo told the Minister that the NHRC is very conscious of its responsibility to
safeguard the human rights of every section of society , particularly those like the
Kashmir Pandit community who suffered killings and hardship for three long decades
, but were denied their due or justice by the earlier governments.

Emphasizing the longstanding and tragic history of the Kashmiri Pandit exodus, Dr.
Jitendra Singh stated, “The plight of Kashmiri Pandits remains unique, as they were
made refugees within their own country overnight.” He praised the Modi
government’s commitment to the welfare of these families, citing the Prime Minister’s
over 35 visits to J&K, which had played a significant role in implementing welfare
initiatives, including the provision of separate accommaodations for Pandit families
and efforts to reintegrate them into the broader Kashmiri society.

In addition to these welfare measures, Dr. Jitendra also highlighted infrastructure
developments in the region aimed at reducing physical and emotional distances. He
pointed to expanded train networks and express corridors that have enhanced all-
weather connectivity to ensure smoother travel and communication.

The Minister expressed confidence in the government's approach to improving the
human rights situation in the region and assured that both the Department of
Administrative Reforms and Public Grievances and Department of Personnel and
Training (DoPT) along with NHRC would collaborate effectively.

He stated, “We will ensure an institutionalized mechanism to address citizens’
grievances, working in synergy with the NHRC to ensure that the citizens’ rights are
safeguarded.”

Dr. Jitendra spoke of the role of human rights in governance, reiterating that under
Prime Minister Modi’s leadership, human rights governance has become a priority,
with the Human Rights Commission playing an active and responsive role. As a part
of this, the DoPT seeks to integrate human rights values into its training programs for
government officials.

Dr. Jitendra observed that sensitive officers, equipped with both emotional
intelligence and intellectual capability, would be key to furthering the cause of human
rights in India. These officers, once sensitized on human rights issues, could serve
as patrons of human rights within their respective departments and communities, he
added.
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Dr. Singh expressed delight and confidence in the appointment of Priyank Kanungo
as a member of the National Human Rights Commission.

He praised Kanungo for his commitment to the cause of the welfare and protection of
human rights of citizens and recalled his earlier stint as Chairman of National
Commission for Protection of Child Rights (NCPCR).

In conclusion, Dr. Jitendra wished that NHRC would continue to work together to
ensure that the rights of every citizen are safeguarded.
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Working group of experts, cadre of child protection officials: NHRC core
group recommendations

https://theprint.in/india/working-group-of-experts-cadre-of-child-protection-officials-
nhrec-core-group-recommendations/2479631/

New Delhi, Feb 4 (PTI) Constituting a “working group of experts” to check and
authenticate data related to children in conflict with the law and establishing a “cadre
of child protection officials” in all states are among a slew of suggestions that have
emerged out of a core group meeting of the NHRC, the rights panel said on Tuesday.

Chairing the meeting of the National Human Rights Commission’s core group on
children focused on the theme ‘Human rights of children in conflict with law’, its
chairperson Justice (retd) V Ramasubramanian said it is necessary to have
“authentic and verified data” on the children in conflict with the law to have a clear
understanding of their problems and make suggestions to address them.

Going by the discussion on the subject, two major concerns have emerged, including
how to collect data and how to authenticate the data already available on the
children in conflict with law, the National Human Rights Commission (NHRC) chief
was quoted as saying in a statement issued by the rights panel.

He concurred with the suggestion to “constitute a working group of experts to check
and authenticate the available data related to the children in conflict with the law,
particularly their age and numbers, and not necessarily their identities in coordination
and consultation with the Bureau of Police Research and Development (BPR&D),
National Crime Records Bureau (NCRB), National Legal Services Authority (NALSA)
and different high courts”.

The NHRC chairperson also asked the experts working in the field of Juvenile
Justice Care to segregate their suggestions to bring improvements by amendments
in statutes, changes in rules or by SOPs, as part of the long-term and short-term
measures to bring improvements in the area of the Juvenile Justice System.

He also concurred with the suggestion to organise state-wise meetings of the
Juvenile Justice Boards, District Legal Services Authority, State Legal Services
Authority and the NHRC to find a way forward in terms of their counselling,
rehabilitation and reintegration into families.

Referring to the report of a working group called ‘the Commission for the Application
of Alternative Measures’ under the auspices of UNICEF titled ‘Rights of Children in
Conflict with the Law 2007’, the NHRC chairperson expressed hope that the NHRC
core group could develop solutions for Juvenile Justice Care on those lines which
included recommendations for developing diversion programmes.

“The diversion programme includes seven components: victim-offender mediation,
admonition, local community corrections councils, joint family meetings, circle trials,
juvenile courts, and community service,” the statement said.
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The report argues that while crimes are often seen as offences against the state,
they should also be viewed from the victim’s perspective, seeking reconciliation.

It suggests that allowing juveniles to make amends to society can help them
reintegrate faster, without a criminal record, which would help them avoid future
employment or social exclusion issues, it added.

A range of recommendations emerged out of the discussion held the NHRC
headquarters here.

These include making information on proceedings involving children in conflict with
the law available on a portal, without revealing their identity; establishing a cadre of
child protection officials in all states; and identifying and delineating responsibilities
within the child protection workforce, and fill vacant positions to strengthen the child
care mechanism.

The other recommendations include conducting a social audit of child care
institutions, ensuring adequate manpower, including counsellors; encouraging
institutional contributions to engage children in useful activities; strengthening the
legal aid mechanism for children in conflict with law; increasing ‘Community Service’
as a correctional measure for child offenders, among others, the statement said.

Revamping rehabilitation and social reintegration programs for children in conflict
with law; introducing joint training for stakeholders involved in child welfare, focusing
on the behavioural aspects of child offenders; collating and publicising best practices
for the welfare of child offenders across the country; increasing funding and staff
recruitment for child care institutions; and developing standard operating procedures
(SOPs) to streamline the process were also recommended.

The Commission said it will further deliberate upon these suggestions and more
inputs to finalise its recommendations to protect the human rights of children in
conflict with law.
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Dr Jitendra Singh briefed about the human rights concerns of the
terrorism affected families of Jammu & Kashmir, notably and particularly
the Kashmiri Pandits:

https://pib.gov.in/PressReleaselframePage.aspx?PRID=2099639

PM Modi's commitment to the welfare of the people of J&K reflects in his over 35
visits to J&K in recent years:

“Under Prime Minister Modi's leadership, human rights governance has become a
priority, with the Human Rights Commission playing an active and responsive role”,
Says Dr. Jitendra Singh

NHRC Member Priyank Kanungo calls on Jitendra Singh

Union Minister of State (Independent Charge) for Science and Technology, Minister
of State (Independent Charge) for Earth Sciences, Minister of State in the Prime
Minister's Office, Department of Atomic Energy, Department of Space, and
Personnel, Public Grievances, and Pensions, Dr. Jitendra Singh was briefed today
by the National Human Rights Commission (NHRC) Member, Priyank Kanungo
about the human rights concerns of the terrorism affected families of Jammu &
Kashmir, notably and particularly the Kashmiri Pandits.

Kanungo told the Minister that the National Human Rights Commission is very
conscious of its responsibility to safeguard the human rights of every section of
society, particularly those like the Kashmir Pandit community who suffered killings
and hardship for three long decades, but were denied their due or justice by the
earlier governments.

Dr. Jitendra Singh highlighted the nationalist credentials of the Kashmiri Pandit
community and said that their welfare and concern have always been at the core of
Prime Minister Narendra Modi’s priorities.

Emphasizing the longstanding and tragic history of the Kashmiri Pandit exodus, Dr.
Jitendra Singh stated, “The plight of Kashmiri Pandits remains unique, as they were
made refugees within their own country overnight.” He praised the Modi
government’s commitment to the welfare of these families, citing the Prime Minister’s
over 35 visits to J&K, which had played a significant role in implementing welfare
initiatives, including the provision of separate accommodations for Pandit families
and efforts to reintegrate them into the broader Kashmiri society.

In addition to these welfare measures, Dr. Jitendra Singh also highlighted
infrastructure developments in the region aimed at reducing physical and emotional
distances. He pointed to expanded train networks and express corridors that have
enhanced all-weather connectivity to ensure smoother travel and communication.

The Minister expressed confidence in the government's approach to improving the
human rights situation in the region and assured that both the Department of
Administrative Reforms and Public Grievances and Department of Personnel and
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Training (DoPT) along with NHRC would collaborate effectively. He stated, “We will
ensure an institutionalized mechanism to address citizens' grievances, working in
synergy with the NHRC to ensure that the citizens' rights are safeguarded.”

Dr. Jitendra Singh spoke of the role of human rights in governance, reiterating that
under Prime Minister Modi's leadership, human rights governance has become a
priority, with the Human Rights Commission playing an active and responsive role.
As a part of this, the DoPT seeks to integrate human rights values into its training
programs for government officials.

Dr. Jitendra Singh observed that sensitive officers, equipped with both emotional
intelligence and intellectual capability, would be key to furthering the cause of human
rights in India. These officers, once sensitized on human rights issues, could serve
as patrons of human rights within their respective departments and communities, he
added.

Dr. Jitendra Singh expressed delight and confidence in the appointment of Priyank
Kanungo as a member of the National Human Rights Commission. He praised
Kanungo for his commitment to the cause of the welfare and protection of human
rights of citizens and recalled his earlier stint as Chairman of National Commission
for Protection of Child Rights (NCPCR).

In conclusion, Dr. Jitendra Singh wished that NHRC would continue to work together
to ensure that the rights of every citizen are safeguarded.

The National Human Rights Commission of India (NHRC) is a statutory body
constituted on 12 October 1993 under the Protection of Human Rights Ordinance of
28 September 1993. The NHRC is responsible for the protection and promotion of
human rights, which is defined by the act as rights relating to life, liberty, equality and
dignity of the individual guaranteed by the Constitution of India.
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NHRC, India organises the meeting of the Core Group on Children
focused on 'Human rights of children in conflict with law'

https://pib.gov.in/PressReleaselframePage.aspx?PRID=2099833

NHRC, India Chairperson, Justice Shri V Ramasubramanian says authenticated data
on the children in conflict with the law necessary for understanding the problems and
redressal

The meeting recommended fo set up a working group of experts to check and
authenticate the available data with various agencies related to the children in
conflict with law

The Chairperson emphasises replication of diversion programmes for children in
conflict with the law on the lines of the UNICEF working group report for their
effective re-integration into society without a criminal record

Asks the experts in the field of Juvenile Justice Care to segregate their suggestions
for improving statutory laws, change in rules or by SOPs

NHRC, India Secretary General, Shri Bharat Lal stresses viewing the juveniles as
victims of circumstances rather than mere offenders, for their rehabilitation

Justice Shri V Ramasubramanian, Chairperson, National Human Rights Commission
(NHRC), India today said that it is necessary to have authentic and verified data on
the children in conflict with the law to have a clear understanding of their problems
and make suggestions to address them. He was chairing the meeting of the
Commission’'s Core Group on Children focused on the theme 'Human rights of
children in conflict with law' in the presence of Member, Smt Vijaya Bharathi Sayani,
Secretary General, Shri Bharat Lal, senior officers and expert speakers at its
premises in New Delhi today. The meeting was attended by a number of senior
officers and experts working in the field.

Justice Ramasubramanian said that going by the discussion on the subject, two
major concerns have emerged including how to collect data and how to authenticate
the data already available on the children in conflict with law. Therefore, he
concurred with the suggestion to constitute a working group of experts to check and
authenticate the available data related to the children in conflict with the law,
particularly their age and numbers and not necessarily their identities in coordination
and consultation with the Bureau of Police Research and Development (BPR&D),
National Crime Records Bureau (NCRB), National Legal Services Authority (NALSA)
and different High Courts.

The NHRC, India Chairperson also asked the experts working in the field of Juvenile
Justice Care to segregate their suggestions to bring improvements by amendments
in statutes, changes in rules or by SOPs, as part of the long-term and short-term
measures to bring improvements in the area of the Juvenile Justice System. He also
concurred with the suggestion to organise State-wise meetings of the Juvenile
Justice Boards, District Legal Services Authority, State Legal Services Authority and
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the NHRC to find a way forward in terms of their counseling, rehabilitation and
reintegration into families.

Referring to the report of a working group called ‘the Commission for the Application
of Alternative Measures’ under the auspices of UNICEF titled ‘Rights of Children in
Conflict with the Law 2007’, the NHRC Chairperson expressed the hope that the
NHRC core group could develop solutions for Juvenile Justice Care on those lines
which included recommendations for developing diversion programmes;

I.) Juvenile offenders must admit to the crime;

ii.) Juvenile offenders should not be placed in custody to participate in diversion
programmes:;

iii.) Juvenile offenders are entitled to a court procedure if they or their guardians
disagree with the diversion measures;

iv.) Juvenile offenders may withdraw from the diversion process at any time and opt
for the formal court procedure.

The diversion programme includes seven components: victim-offender mediation,
admonition, local community corrections councils, joint family meetings, circle trials,
juvenile courts, and community service.

The report argues that while crimes are often seen as offences against the state,
they should also be viewed from the victim's perspective, seeking reconciliation. It
suggests that allowing juveniles to make amends to society can help them
reintegrate faster, without a criminal record, which would help them avoid future
employment or social exclusion issues.

Before this, NHRC, India Secretary General, Shri Bharat Lal said that the
Commission is committed to ensuring the protection and promotion of child rights. In
this context, it has been organizing various consultations on the different thematic
issues of the human rights of children and issuing advisories also from time to time.
The discussion on the human rights of children in conflict with the law has also been
organized to identify the challenges, to suggest measures for improvement in the
Juvenile Justice System with a specific focus on juveniles in adult prisons, juveniles
in correctional homes and measures for rehabilitation of juveniles in conflict with the
law. He stressed that juveniles must be viewed as victims of circumstances rather
than mere offenders, calling for a focus on rehabilitation measures that would help
reintegrate them into society, offering them opportunities for a better future.

NHRC, India Director, Lt. Col Virender Singh gave an overview of the meeting and
the three critical areas of discussion significant to the children in conflict with law.

A number of experts and senior officers like Shri Rajeev Kumar Sharma, Director
General, BPR&; Ms. Isha Pandey, DIG, BPR&D; Shri Balkrishan Goel, NHRC
Special Monitor on Children; ShriAmod K. Kanth, Founder and Mentor Prayas
Juvenile Aid Centre (JAC) Society; Prof. Vijay Raghavan, Tata Institute of Social
Sciences; Shri Sourabh Ghosh, CRY; Ms Swagata Raha, Legal Researcher, & Head
Restorative Practices Enfold India; Adv. Anant Kumar Asthana, Child Rights Lawyer;
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Ms Deepshikha, Prayas Juvenile Aid Centre (JAC) Society, among others, gave their
suggestions and inputs. NHRC DG (l), Shri Ram Prasad Meena and Registrar (Law),
Shri Joginder Singh also attended the meeting.

Some of the other suggestions emanated from the discussions are as follows;

* Make information on proceedings involving Children in Conflict with the Law
available on a portal, without revealing their identity;

» Establish a cadre of child protection officials in all States;

* |dentify and delineate responsibilities within the child protection workforce, and fill
vacant positions to strengthen the child care mechanism;

» Conduct a social audit of Child Care Institutions, ensuring adequate manpower,
including counselors;

» Encourage institutional contributions to engage children in useful activities;
» Strengthen the Legal Aid Mechanism for Children in Conflict with Law;
* Increase ‘Community Service’ as a correctional measure for child offenders;

» Revamp rehabilitation and social reintegration programs for Children in Conflict with
Law;

* Introduce joint training for stakeholders involved in child welfare, focusing on the
behavioural aspects of child offenders;

* Collate and publicise best practices for the welfare of child offenders across the
country;

» Increase funding and staff recruitment for Child Care Institutions;
» Develop Standard Operating Procedures (SOPs) to streamline the process.

The Commission will further deliberate upon these suggestions and more inputs to
finalize its recommendations to protect the human rights of children in conflict with
law, in the country.
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